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Financial allocation for KabDlgaon 
Saper Thermal Power Project 

4S03. SHRI D. P. YADAV : 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether Minister of Finance 
has announced in a public meeting 
in Bhagalpur that Kaha1gaon Super 
ll'hcrmal Power Proiect has been 
cleared by the Investment Committee 
of the Cabinet and n ecessary finan-
cial allocation has been made for the 
construction of this power project  ; 

(b) whether he has further dec-
lared that the said proiect shall be 
completed by the end of the Sixth 
Plan period ; and 

(c) if so, the details thereof? 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) 
(a) and (b). No, Sir. 

(c) Does not arise. 
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PAPERS LAID ON THE 
T ABLE 

NoTIFICATIONS UNDER INSURANCE 

ACT, L.l.C. ACT, ETC . 

THE DEPU I Y  M INISTER lN 
THE MINIS1 RY OF FINANCE 
(SHRI JANARDHANA POOJARY}: 
I beg to lay on the Table : 

(l) A copy of the Insurance 
(Amendment) Rules, 1982 (Hindi 
and English versions) published in 
Notification No. G. S. R. 566 in 
Gazette of India dated the 26th 
June, 1982, under sub-section (3) of 
section 114 of the Insurance Act, 
1938. 

(2) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the Notification 
mentioned at (1) above. 

(3) A copy of the Life Insurance 
Corporation of India (Ag_ents) 
Amendment Rules, 1982 (Hmd1 and 




